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BEFORE THE REG STRAR MRS. RACHNA GUPTA

Crim nal Appeal No(s) . 1973-1974/ 2014

CH RAUNJI LAL AND ORS Appel | ant ('s)
VERSUS

STATE OF UP AND ANR Respondent ( s)

(with appln. (s) for exenption fromfiling O T. and suspension of
sentence and office report)

Date : 23/09/2015 These appeals were called on for hearing today.

For Appellant(s)
Devendra Kumar Shukl a, Adv.
Raji v Ranjan Dwi vedi, Adv.

==

For Respondent (s)
Ms. Archana Singh, Adv.
M. Ardhenduraul i Kumar Prasad, Adv.

UPON hearing the counsel the Court nmade the follow ng
ORDER
Service of notice of |odgenent of petition of appeal on
respondent No.1 is conplete and is well represented.

Respondent No.2 is nmentioned to has expired, as per the

report from the Chi ef Judi ci al Magi strat e, P. O
District Kaushambi . , Al | ahabad. Petitioner to
appropriate steps. Death Certificate be placed on record.

Li st again on 14.12.2015.
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